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Counsel for the applicant : None. 

Adjourned to 29.11.1996 for admission. 
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4.! 29.11 .96. 	ShriK.lam, the counsel for the applicant. 

He.rd learned counsel for the applici.nt. 

The learned counsel for the applicant st.zltes that 

/CH5/ 

he has been informed that the authority concerned 

may consider the name of the applicant for 

promotion. In the circumstances, he prays for 

permission to withdraw the application with liberty 

to file a fresh OA if occasion arises. 

2. 	In view of the above statement, the 0. is 
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